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Cwfticts Between Katamrnm Mechanised 
t and Trawlers 

•959. SHRI N. DENNIS Will 
the Minister of AGRICULTURE be 
pleased to state : 

(a) whether Government are aware 
of the conflicts between Katamaram 
m haniscd boats and trawlers during 
fi h catch. on the sea along the coast ; 

( ) if , the details thereof; 

(c) the teps taken to settle the 
c nftict ; and 

(d) whether th re i any propo al 
under c  n iderntion of Government for 
a Ce!nlral ena tment on thi matter 1 

THE MINI T  R  F AGRlCUL-
TUR ( HRI RAO BIRENDRA 
l GH) : (a) to (ti) The Government 

is aware of the c0nftict of interest 
b--rw c.:n the traditional ti hcrmen and 
m II mcc.haniscd boat owners on the 
one hand and small ma hanised boat 
\\ ners and 1 rge trawl r own r on the 
other. 

ln K rala, Tamil Nadu, and the 

Union Tl·rriwr uf Goa, Daman&. Diu 
pr ~  wae I dged and lega1 ca e 
tiled by tile op ~  of mall me hani-
d boat again ·t th prov1 ·ions hich 

regu I a ted fi hing in . pecifi d areas by 
. pecific type of fi hing ve sels and genr. 
Jn Gujarnl, h wever, protest came from 

thl! traditional fisherm n and mall 

mechanised boat op rators together 
against fishing in shallow waters by the 
for ign chartered ve s Is claiming that 
their livelihood and income have been 
adver ely alfccted. 

The Government of India commended 
to all th maritime States and UTs in 
1979 a  Model Bi II for enactment or 
marine fi hing regulation, which would 
empower them to ear-mark area of 
operation for traditional fi bcrmen, 
mechanised boats and d ep ea fi hing 
vessels The Governments of Kerala,. 
Maharashtra, Tamil Nadu, Orissa, and 

Goa, Daman and Diu have already 
enacted suitable Jegislation in this res-
pect. The Central Government have 
urged upon the remaining maritime 
States/UTs also to enact similar legisla-
tion. 

Senior officers from the Ministry of 
Home Affairs and the Ministry of Agri .. 
culture, vi ited Goa in 1983, to study thr 
grievances of the non-mechanised tradi .. 
tional boat owners. The Central 
Government hav advised the U.T. of 
Goa, Daman & Diu to acquire speea 
boats for effi ctive patroUing in the area. 

The Governm nt of India have also 
decided 10 amend the Rules under the 
M ritime Zone of India (Regulation of 
Fishing by Foreign Ve sels), Act, 1981, 
requiring the chartered foreign fishing 
ve els to fi h only beyond the terri toria I 
waters or in areas of more than 40 
fathoms depth> whichever is further 

fr m the shore. 

There is no proposal at present to 
inlroduce Cco\ral legislarion i.n this 
regard. 

Betel le Development 

•960. SHRI SAT GOPAL MISRA: 
Will \he Mini ter of AGRI ULTURE 
be pl d to tatc : 

(a) whether there is any proposal 
under consideration or Gov rnment to 
ct up a Betel L aves Development 

Board; 

b) if. o, the details thereof; and 

(c) if not, the reasons therefor ? 

THE MINISTER OF AGRICUTURE 
(SHRl RAO BIRENDRA SINGH) : 
(a) No, Sir. 

(b) Does not arise. 

(c) BeteJ Leaves Cultivation is on a 
very limited scale and it does need a 
separate Board at present, 




